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ArbItration 011 0Iandigarb and ADled 
Matters 

~  MADHU LIMAYE: 
SHRI D. N. PATODIA: 

Will the Minister of HOME AFFAIRS 
be pleased to BUlte: 

(a) whether it is a fact that tho Chief 
Minister of Punjab has suuested arbitration 
in regard to the controversial issue of 
Chandigarh and other allied matters; 

(b) if so, the reaction of Government 
thereto ; and 

(c) the principles and the guidelines 
which Government propose to evolve as a 
basis for arbitration? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VlDYA CHARAN SHUKLA): (a) to (c). 
Arbitrationbad been suggested by the Chief 
Minister of PWljab to resolve these -issues 
but the proposal could make no headway 
in the absence (If agreement between the 
Governments concerned. 

Clleatillg in Slate LaUeries 

6107. SHRI K. LAKAPPA: 
SHRI A. SREEDHARAN: 

WiD the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether he has heard some com-
plaints that certain States have cheated the 
public by not giving the prizes of smaller 
denominations to the prize winners in their 
lottery schemes; and 

(b) if so, whether Government have 
enqui«d into the complaints? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) and (b). 
Of the 7 Sate Govemmq1ts who h""e drawn 
lots in the State lotteries, the Governments 
of Haryana, Kerala, Punjab, Tamil Nadu 
and West Bengal have reported that there 
have been no such complaints. The replies 
of the Governments of Rajasthan and Uttar 
Pradesh will be laid on Ihe Table of the 
House on receipt. 

I.eglslatiOll for AppointmeBt of Gcmmors 

6108. SHRI K. LAKKAPPA: 
SHRI A. SREEDHARAN: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) whether any scheme or lepslation is 
UDder consideration of Government for the 
appointment of Governors in tho States; and 

(b) if so, the details thereof? 

THE MINISTER OF STATB IN THE 
MINISTRY' OF HOME AFFAIRS (SHRI 




